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Oréer ¢égted 26.8,2004

This Original Applicatien has been filed
by Shri Dillip Kumar Jena, challenging the.
erder dated 19,2.2001 passed by Respencent Ne,2
directing him te handever the charge of the
post effice te the selectsd candidate fer
Angeswarpara 3ranch
Office.

The facts ef the case in shert are that
the applicant was appeinted as E.D.,B.P.M., of
Angeswarpara Branch Office vide appeintment
letter dated 25.3,.20800, The applicant is a
physically handicappeé candidate ané he has
submitted his applicatien at the time @f recruif
ment stating his physical cenditien, He had
on this greund appealed te the Respendents te

allew him te centinue in the pest ef LDBFM ané
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reguested them net te fill up the pest by &\
eutsider, He had alse taken the matter befsre
the Tribunal in 0.A.232/2000, He had alse
meved the matter kefere the High Ceurt in
OeJ.CeNe,5001/2000 wherein the Hen'ble High
Ceurt was pleased te issue directien te the
Respendents net te take away the Service'of
the applicant withsut the legve of that Ceurt.
Hewever, vise order éated 10,8,2000, the
Writ Applicatien was withdrawn, Thereafter
the Respendents asked the applicant te hand-
ever the charge of the pest effice te ene Shri
A.KiSwain, Overseer Mail with mala fide
intentisn, Stating these facts, the appli?ant
has seught the directisn frem the Tribunal
te Res.Ne,1 t® 3 te insist upen Res.Ne,#4 t;
previde alternative accemmeeatisen fer shifting
ef the Branch Office and befere that te clear
up the payment of arrear wages/salaries ef
the applicant fer the perisd he had worked as’
E.D.B.P.M.,

The Respendents=-Department, by filing
a detailed ceaunter have submitted that the

EDBPM,

pest ef/Angeswar 3ranch Office which fell
Vacant censequent upen retirement ef the
previsus incumbent was advertised, being
reserved feor S.T. candidate ané accerdingly,
applicatiens were called frem the eligible
Candidates, In the precess, kx £ikirg they
finally selected ene Shri B,N.,Behera, an 5.C.

candidate, fellewing the precedure laid dewn

in this regard, as ne S.T. candidate was feund

eligible, Hewever, the selected candidgte cepuld
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net gssume his effice due te inﬁzzgging;cg ané that is

hew the applicant tesk the matter repeatedly befere the
Ceurt fer adjudicatien, It has further been disclesed

by the Respendents that while the applicant haé withdrawn
his writ petitien Ne,5001/2600 en 10.8,2000, he had fi]eq
anether wWrit Petitien bearing 0.J.C.Ne.9906/2001 against
the erder passed by this Tribural em 17.7.2001 in O.A.
232/2000, dismissing that O.,A. They have alse disclesed
that as per the interim directien ef the Tribunal in
C.A.232/2000, they have already paid wages te the applicant
fer the peried he had legally functiened as EDBPM ang

an ameunt ef s, 3114/~ in this respect was paié te the
applicant en 23.7,2001, Inspite of the aferesaid, it has
been statee by the Respondents)that the applicant has

net still fermally handedever the chsrge of the pest
effice., Hewever, the Respendents have clesed the pest
effice at Angeswarapara Rx®t. ané the pest effice is new |
functiening in anether lecatisn and that they have
appeinted the selected candidate, i.es., Shri B.N.Behera,
as EDBPM with effect frem 5,.,5,2001.,

Nene appeared en behalf ef the applicant ner has
there been any request made on behalf of the applicant
seeking an adjeurnment., This matter was heard in part en
26.2,2004, In view of this it is net pessible te adjeurn
this part-heard matter in the absence eof any request fer
ad journment. Hewaever, we have heardShri A.K.Besa, 1earn§i
Senier Standing Ceunsel appearing en kehalf ef the
Respendents and alse perused the materials adduced in this

part-heard matter,
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The main relief seught by the applicant in this~
O.A. is that the Respendents sheulé pay him the wages
fer the perisd he haé werked as EDBPM, As the Respendents
have new suemitted that they have already paié the wages
smeuntineg te Rs,3114/- fer the peried he had lawfully whrked,
there remains nething mere fer being adjudicated in tq‘ﬁ
O.Ae. In the circumstances, we éispese of this O.A. fer

having kbeceme infructuous..No cests, -
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